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MR. DEPUTY CHAIRMAN : The first 
speaker after lunch will be Shri Bhupesh 
Gupta. The House stands adjourned till 2 
P.M. 

The House then adjourned for 
lunch at three minutes past one of 
the clock. 

The House reassembled after lunch at 
two of the clock, MR. DI-I>UTY CHAIRMAN 
in the Chair. 

RE REQUEST FOR A DISCUSSION 
ON THE STATEMENT MADE BY 

PROF. SIDDHESHWAR PRASAD ON 
THE TOUR ABROAD OF SHRI B. B. 

LAL 

SHRI BHUPESH GUPTA (West Bengal) 
: Sir, before I speak on the Bill. I have a 
request to make to you. I have already 
tabled a motion regarding the statement 
which has been laid on the Table of the 
House by Prof. Siddeshwar  Prasad  today. 

MR. DEPUTY CHAIRMAN : That has  
nothing  to  do  with  the   Bill. 

SHRI BHUPESH GUPTA : Sir, it should 
be taken into consideration, 1 am not going 
into the statement at all. Tomorrow the 
Session is ending and my motion must be 
discussed. Sir. I submitted to the ruling of 
the Chair that I should not ask any questions 
on this matter today, although I did not 
agree with him. Normally, when the 
statements are made, as was made in the 
case of the Delhi Milk Scheme, questions 
are asked and were asked today in the case 
of the Delhi Milk Scheme. Here also I 
should have been allowed to ask questions. I 
gave the assurance that I am not asking any 
question. 

SHRI BANARSI DAS (Uttar Pradesh) : 
Sir, on a point of order. The question has 
already been postponed. 
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SHRI BHUPESH GUPTA : I am not 
discussing it at all. All that I am re-
questing him is that the motion must be 
debated. Mr. Banarsi Das, you know the 
procedure, you know what the 
parliamentary procedure is. 

SHRI BANARSI DAS : That is all 
right. But the House decided that the 
statement may be laid on the Table and 
you would have your right to put the  
questions  later. 

SHRI BHUPESH GUPTA: That is 
what I am asking. That is what I am 
asking, Mr. Banarsi Das. Tomorrow the 
Session is ending. Before that it should 
be discussed. Sir, you kindly consider it. 

Sir. so far as Shri B. B. Lai is con-
cerned. I stand vindicated by even by the 
statement that has been made in this 
House. All my facts are basically correct 
according to his own statement. 

MR. DEPUTY CHAIRMAN : Mr. 
Bhupesh    Gupta,    please  speak  on  
the 

SHRI BHUPESH GUPTA: Sir, kindly 
consider my request, because it is an 
unprecedented thing that has happened in 
the House.    It is unprecedented. 

MR.  DEPUTY CHAIRMAN:   It has 
nothing to do with the Bill. 

SHRI BHUPESH GUPTA: I assure 
you. Sir. I am not going to discuss it at 
all. I am not expecting any reply from 
Shri Moinul Haque Choudhury which he 
is expected to give. I am conscious of his 
illness and I wish him speedy recovery. I 
am not the person to disturb a person in 
that manner. But, Sir.  B.  B.  Lai and 
others are not ill. 

MR. DEPUTY CHAIRMAN: Please 
speak on the subject. 

THE DELHI LAND   (RESTRICTIONS 
ON TRANSFER) BILL, 1972 —contd. 

SHRI BHUPESH GUPTA (West Bengal): 
Sir, on the whole, the Bill is a good one—on 
the whole. I cannot say that I oppose this 
Bill. Generally 1 support the principles of 
this Bill. The objective is "to impose certain 
restrictions on transfer of lands which have 
been acquired by the Central Government or 
in respect of which acquisition proceedings 
have been initiated by that Government, 
with a view to preventing large-scale 
transactions ol purported transfers or, as the 
case may be, transfers of such lands to 
unwary public". This is a laudable objective, 
and it has to be supported on the whole. The 
only thing to consider in this connection is 
to what extent the provisions of the Bill 
uphold these objectives which have been 
declared. That is the only consideration for 
us today. I am not generally opposed to this. 
As I said, in fact I will support it, subject to 
certain amendments which I   have  tabled. 

Now, Sir. quite a lot of land has been 
bought by some people and some 
unscrupulous people are selling land to the 
poor sections of the people; some are middle 
class people. In Delhi, by and large, almost 
all urban vacant land was nationalized in 
1959. But these lands were not utilized in the 
way they should have been. Thirteen years 
have passed since then. Naturally, during this 
period many peqple, unscrupulous people, 
took possession of the land which actually 
had been nationalized. And taking advantage 
of their possession of those lands they started 
selling and transferring these lands to the so-
called unwary poor people— mostly poor 
people and some middle class people. The 
lands have been sold to them over the entire 
period. Now, Sir, these unscrupulous coloni-
sers have been carrying on this practice for a 
long time and no effective action has been 
taken against them, although sometimes we 
read in news-I   papers  that  in the    name of 
removing 


